BEFORE THE HONBLE NATIONAL GREEN TRIBUNAL
EASTERN ZONE BENCH, KOLKATA
M. A. No. 05/2025/EZ

In

ORIGINAL APPLICATION NO. 112/2022/EZ

In The Matter of:

Tarakeswar Green Mates

... APPLICANT

VERSUS

State of West Bengal & Ors.

. RESPONDENT(S)
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DISTRICT MAGISTRATE & COLLECTOR, HOOGHLY. ’
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| Photocopy of the show cause dated

Photocopy of the Solemn Order dated
11.12.2023 passed in Civil Appeal No.
5795/2023 by the Hon’ble Supreme

Court is annexed herewith

‘R_l,

10-12

16.01.2024 issued by the Dankuni

Municipality is annexed herewith

‘R-2’

12

Photocopy of the direction issued by
the Dankuni Municipality for
demolition of illegal structures is

annexed herewith

‘R-3’

i

Photocopy of the Solemn Order dated
03.05.2024 passed in Miscellaneous
Application No. 778/2024 in Civil
Appeal No. 5795/2023 by the Hon’ble

Supreme Court is annexed herewith

‘R_4)

15-16

Photocopy of the Order dated
02.09.2024 passed by the Dankuni

Municipality is annexed herewith

‘R_S)

13-18

Photocopy of the Solemn Order dated
30.08.2024 passed in Contempt
Petition (Civil) No. 658/2024 in Civil
Appeal No. 5795/2023 by the Hon’ble

Supreme Court is annexed herewith

‘R_67

1940

Photocopies of the letters dated
20.01.2025 and 18.02.2025 as above
referred to are collectively annexed

herewith
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Photocopy of the letter dated
18.03.2025 written by the Chairman
Dankuni Municipality to the District

Magistrate ~ Hooghly is  annexed

-

¢R_8}

R4-2%

79




..)é ~

herewith -
10. [Photocopy of the letter dated

08.04.2025 written by the District
Magistrate & Collector, Hooghly to the

Dankuni Municipality is annexed
herewith

‘R-9’

26

11. | Photocopy of the letter dated
’ 12.06.2025 written by the District
\ Magistrate & Collector, Hooghly to the

\ Commissioner of

‘R-10’

ot

Police,
‘ Chandannagar Police
; Commissionerate is annexed herewith
| —
Filed by

N Py N %

SIBOJYOTI CHAKRABARTI
Advocate

For The State of West Bengal

¥-nail: subho.advocate@gmail.com
(M): 9007035534




BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
EASTERN ZONE BENCH, KOLKATA
M. A. No. 05/2025/EZ
In

ORIGINAL APPLICATION NO. 112/2022/EZ

In The Matter of:
Tarakeswar Green Mates

.. APPLICANT

VERSUS

State of West Bengal & Ors.

. RESPONDENT(S)

COMPLIANCE AFFIDAVIT ON BEHALF OF THE RESPONDENT NUMBER 09,

DISTRICT MAGISTRATE & COLLECTOR, HOOGHLY.

I, Mukta Arya, W/o Ashwini Kumar, aged about 45 years, by faith- Hindu,
by occupation-service, presently posted as District Magistrate & Collector,

Hooghly, residing at Chowkbazaar, P.S- Chinsurah, District: Hooghly, Pin:

712103, do hereby solemnly affirm and declare as follows:-
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1. That, I am working as District Magistrate & Collector, Hooghly district,

and residing at Chowkbazaar, P.S- Chinsurah, District: Hooghly, Pin:
712103 and I am well acquainted with the facts and circumstances of
the case and as such I am competent to swear, sign and affirm this

compliance affidavit.

. That this compliance affidavit is filed in compliance to the Solemn

Order dated 31.03.2023 and 27.03.2025, passed by the Hon'ble

National Green Tribunal, Eastern Zone Bench, Kolkata.

. That the Hon’ble Tribunal in paragraph 22 (iv) of the Solemn Order

dated 31.03.2023 had interalia directed the state administration and
Dankuni Municipality with the help of police authority to remove all
illegal khatals/cow sheds/cattle sheds from the site expeditiously in
accordance with law preferably within a period of six months i. e by
30.11.223 and file affidavit of compliance by 15.12.2023 with the

Registrar, National Green Tribunal, Eastern Zone Bench, Kolkata

. That subsequently Civil Appeal No.s 5795/2023 was moved before the

Hon’ble Supreme Court of India, (Monoharpur Milk Project Association
Versus The State of West Bengal & Ors.) and vide Solemn Order dated
11.12.2023 the said Civil Appeal was disposed of by the Hon’ble Court
interalia directing wile implementing the direction issued to
respondent number 10 and 11, a show cause notice shall be served
upon the parties likely to be affected by the demolition of illegal
structures in terms of clause (iv) of paragraph 22 of the impugned
judgment. After giving a show cause the concerned persons shall be
given an opportunity of being heard. After hearing if the authorities
are satisfied that the structures are liable to be demolished in terms of
the impugned Order an order to that effect shall be passed and served

upon the affected parties.
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Photocopy of the Solemn Order dated 11.12.2023 passed in Civil
Appeal No. 5795/2023 by the Hon’ble Supreme Court is annexed
herewith and marked with the letter ‘R-1".

. That accordingly a show cause dated 16.01.2024 was issued by the

Dankuni Municipality in terms of above Order passed by the Hon’ble

Supreme Court to the person concerned.

Photocopy of the show cause dated 16.01.2024 issued by the Dankuni
Municipality is annexed herewith and marked with the letter R-2".

. That thereafter demolition order was issued by the Dankuni

Municipality in terms of the Solemn Orders passed by Hon'ble

National Green Tribunal, EZB, Kolkata and Hon’ble Supreme Court
dated 16.02.2024.

Photocopy of the direction issued by the Dankuni Municipality for
demolition of illegal structures is annexed herewith and marked with
the letter ‘R-3".

. That against the direction given by Dankuni Municipality the

Monoharpur Milk Project Association filed Miscellaneous Application
No. 778/2024 in Civil Appeal No. 5795/2023 in which the Hon’ble
Supreme Court vide Solemn Order dated 03.05.2024 has been pleased
to direct the representative of the appellant to appear before the
Chairman Dankuni Municipality and it has been pleased to direct the
respondent no. 10 the Dankuni Municipality to issue fresh order in

terms of the Order dated 11.12.2023 passed by the Hon’ble Court.

Photocopy of the Solemn Order dated 03.05.2024 passed in

Miscellaneous Application No. 778/2024 in Civil Appeal No.

#'795 /2023 by the Hon’ble Supreme Court is annexed herewith and
S.K.DATTA ™ ked with the letter ‘R-4’.
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8. That subsequently the Dankuni Municipality passed an order dated
02.09.2024 all illegal khatal owners to close their business and
dismantle their structures failing which the Dankuni Municipality will

demolish the same with the help of district administration.

Photocopy of the Order dated 02.09.2024 passed by the Dankuni

Municipality is annexed herewith and marked with the letter ‘R-5".

9. That the private respondent again challenged the said order in
Contempt proceedings in Contempt Petition (Civil) No. 658/2024 in

Civil Appeal No. 5795/2023 and vide Solemn Order dated 30.08.2024
the same has been disposed off.

Photocopy of the Solemn Order dated 30.08.2024 passed in Contempt
Petition (Civil) No. 658/2024 in Civil Appeal No. 5795/2023 by the

Hon'’ble Supreme Court is annexed herewith and marked with the
letter ‘R-6’.

10. That thereafter the Dankuni Municipality had informed the
Minister-in-Charge of Urban Development and Municipal Affairs
department, Government of West Bengal vide letter dated 20.01.2025
regarding removal of illegal khatals/cow sheds and accordingly the
Minister-in-Charge of Urban Development and Municipal Affairs
department, Government of West Bengal vide letter dated 18.02.2025
informed the Commissioner of Police, Chandannagar Police

Commissionerate to render all assistance for removal and demolition

of illegal khatals/cow sheds.

Photocopies of the letters dated 20.01.2025 and 18.02.2025 as above

referred to are collectively annexed herewith and marked with the
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11. That subsequently the Chairman Dankuni Municipality vide

letter dated 18.03.2025 had requested the District Magistrate Hooghly

for coordination and assistance for removal of the illegal khatlas as

per the West Bengal Municipality Act.

Photocopy of the letter dated 18.03.2025 written by the Chairman

Dankuni Municipality to the District Magistrate Hooghly is annexed
herewith and marked with the letter ‘R-8’.

12 That the District Magistrate & Collector, Hooghly had vide letter

dated 08.04.2025 requested the Dankuni Municipality for providing a
status report in connection with the compliance of the Solemn Orders

passed by the Hon’ble National Green Tribunal, EZB, Kolkata and
Hon’ble Supreme Court.

Photocopy of the letter dated 08.04.2025 written by the District
Magistrate & Collector, Hooghly to the Dankuni Municipality is

annexed herewith and marked with the letter ‘R-9’,

13. That again the District Magistrate & Collector, Hooghly had vide

letter dated 12.06.2025 requested the Commissioner of Police,

Chandannagar Police Commissionerate to provide necessary

assistance for removal of the illegal khatals.

Photocopy of the letter dated 12.06.2025 written by the District

Magistrate & Collector, Hooghly to the Commissioner of Police,

Chandannagar Police Commissionerate is annexed herewith and
marked with the letter ‘R-10’.
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14. That it is therefore respectfully prayed that Hon’ble Tribunal
may pass such order/orders as it deems fit and proper in the interest

of justice.

Identified by me ()/LJ.JA A"‘T"
Q ?/W Deponent

Advocate o / C;Tﬁ / oS

For The State of West Bengal

olemnly Affirmea
s.L. HO®\ 0\?’\ L2028, SANTOSH KUMAR DATTA . %&
R NOTARY lared before me
P»R Y R 90/1A, Hari Ghosh Street on @ﬁm n of Advocale

™ 4‘\ Kolkata - 700 006

-

\\@ 0\ Regn. No -24 of 1996
& | -t
o XS < i K. P:R 5
S &) 0 1 JUL 2025 NOTARY, 207
&L,V;/ VERIFICATION

e S

p—
venﬁed at Kolkata by the deponent above named on this the 1 day of Z/%
July, 2025 and say that the contents of this affidavit made in paragraph

nos. 1 is true to my knowledge and those made in paragraphs no. 2 toll, are /

true to my information derived from the office records and rest are my

respectful submission before this Hon’ble Tribunal.

Identified by me ~ E

-7, A Beponert
G AR s

For The State of West Bengal
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ITEM NO.6S COURT NO.8 SECTION XVII

SUPREME COURT OF INDIA
RECORD OF PROCEEDINGS

Civil Appeal No(s). 5795/20823
MONOHARPUR MILK PROJECT ASSOCIATION Appellant(s)
VERSUS
THE STATE OF WEST BENGAL & ORS. Respondent(s)
(IA No.177161/2823-EX-PARTE STAY)
* 11-12-2023 This appeal was called on for hearing today.

CORAM :
HON'BLE MR. JUSTICE ABHAY S. OKA
HON'BLE MR. JUSTICE SANDEEP HMEHTA

For Appellant(s)
Mr. Ranjan Mukherjee, Adv.
Mr. Arun Kumar Chatterjee, Adv.
Mr. Anindo Mukherjee, Adv.
Mr. Rameshwar Prasad Goyal, AOR

For Respondent(s)
Ms. Madhumita Bhattacharjee, AOR
Ms. Urmila Kar Purkayastha, Adv.
Ms. Srija Choudhury, Adv.

Mr. Avijit Roy, AOR

UPON hearing the counsel the Court made the following
ORDER

The appeal is partly allowed in terms of the signed

-

order.

pending application also stands disposed of.

(ANITA MALHOTRA) {(AVGV RAMU)
AR-CUM-PS COURT MASTER

(signed order is placed on the file.)
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IN THE SUPREME COURT OF INDIA
CIVIL APPELLATE JURISDICTION

CIVIL APPEAL NO,5795 OF 2023
MONOHARPUR MILK PROJECT ASSOCIATION ... APPELLANT(S)
VS.
THE STATE OF WEST BENGAL & ORS. ... RESPONDENT(S)
QRDER

Heard the learned counsel appearing for the
appellant and the learned counsel appearing for the
respondent Nos. 10 and 11.

As stated in the order dated 11" September, 2023
there is no reason to interfere with the direction
contained in clause (iv) of paragraph 22 of the impugned
judgment . However, while implementing the direction
issued to the respondent MNos. 18 and 11, a show cause
notice shall be served upon the persons likely to be
affected by the demolition of illegal structures in terms
of clause (iv) of paragraph 2z of the impugned judgment.
After giving a show cause notice, the concerned persons
shall be given an opportunity of being heard. After
hearing them, 1f the authorities are satisfied that the

;‘@"Structuros are liable to be demolished in terms of the

=3 impugned order, an order to that effect shall be passed



~

and served upon the ‘affected parties.  Such adverse
orders shall not be given effect for a period of two
weeks from the date on which they are served on the
respective affected parties.

We direct that the Municipality shall complete the
entire exercise in terms of clause (iv) of paragraph 22
of the impugned order within a maximum period of four
months from today.

Subject to the above modification, the impugned
judgment and order is confirmed.

The appeal is partly allowed on the above terms.

There shall be no order as to costs.

--------------------------

...........................

{SANDEEP MEHTA)

NEW DELHI,;
December 11, 2023.
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Office of the Counciliors w P"

DANKUNI MUNICIPALITY

Estd.:01.11.2008

Hasina Shabnam Uttar Subhas Paily, Menoharpur Prakash Raha
P.O. & P8. : Dankunl, Dist: Hooghly,PIN Code : 712311
Chairperson Pt & Fax No.: (033) 2659-0694 Vice Chalrman
Websits : www.dankunimunicipality.com
E-mali id: ulbdankuni@gmall.com

r—y—

Ret. No... A7 34k 2093 - 24, pate.- LE1C1 12620

Lakshman Chandra Pal $/o Sarada Pal
Dag No 2170
Mouza No: Mancharpur Mouza

R LA AR 2 A R A A A LA AR R 1 A8 M UL CCARAULL AL U A0 L LA SU LTS p A LIS AL

Ref: 1. Order possed by National Tribunal, Eastern Zone Bench, Koikota on 31.03.2023 in respect of
CAno. 112/2022/€2

2. Order passed by Hon’ble Supreme Court of india on 11.12.2023 in Connection with Civil
Appeci No. 5795 of 2023.

“adam/Sir,

with reference to the subject mentioned above, the Dankunl Municipality having its office
- a1 Monoharpur, North Subhaspally, P.O & P.S. Dankur Oest: Mooghly, Pin: 712311, do serve
yOu this notice as here under:

it has been found that there Is a Khatal/Cowshed on your land

You are requested to show-cause as to why the Khatal on’vour land will not be treated as
flegal by meeting the undersigned along with all your relevant papers with regard to
legality of running your business (as per enclosed chechlist] on 30/01/2024 ar the nffic~
premises of the Dankuni Municipality (address mentioned above) at 03 10 PM

This show cause notice is being issued for grving you the apportunity of beng heard as
directed by the hon'blo Supreme Court of India in the order mentioned above

Yours sincerely

.{J Wi;. gl
Chlm,ﬂ
Danuw
. .M"’
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e
Office of the Counciliors

DANKUNI MUNICIPALITY

Estd..01.11-2008
o Uttar Subhas Pally Mancharpur
PO 8PS ° Dankuni, Dist : Hooghty PIN Code * 712311
Phone & Fax No.. (033} 2659-0604 DA M- P-5
Website : www.aankunimunicipality com
E-mail id: mmm com ——

o'} 47

o

R b i Dete JNVOUZ0H

Sub: Demolition of illegal khatal
To.

Swapan Ghosh
Dag M~ t468
Mouza: Gobra Mouza

Ref i Order passed by National Green Tribunal, Eastern Zone Bench, Kolkata on 31.03.2023 in respect of
OA Ne: 112/2022/€2

u. Order passed by Hon'ble Supreme Court of India on 11 12.2023 in connection Civil Appeal No $795
of 2023.

Madam/Sir,

in pursuance of the order of Hon’ble Supreme Court of India, a show cause notice has been
issued to vou by this office.
Through tius show cause letter you have been given opportunity of being heard and to prove legaiity of the
khatal situated on your land.
No valid document has been received from your end to prove the legality of khatal situated on your land
during the time of hearing.
Therefore, in pursuance of the resolution adopted In the meeting of Board of Councillors on 31.01.2024, 1,

HASINA SHABNAM, Chairman of Dankuni Municipality, do hereby order, that you will remove all your
cattie and demolish the entire structure of khatal by two weeks from the date of service of thig srder o
gate on which this order is displayed in conspicuous place, whichever is applicable, failure of which
Dankuni Municipality shail have no other option but to comply the order of Hon'ble Suprema Court of Indi
vide Civil Appeal No 5795 of 2023.

Yours faithfully,

ol -
Chbirman "i_‘...

Dankuni Municipality
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ITEN NO.18 COURT NO.7 SECTION XVII

SUPREME COURT OF INDTIA
RECORD OF PROCEEDINGS

ou ON N 4 IN C. (]
MONONARPUR MILK PROJECT ASSOCIATION APPLICANT(S)/
APPELLANT(S)
VERSUS |
THE STATE OF WEST BENGAL & ORS. RESPONDENT(S)

(IA No. 60531/2024 - APPROPRIATE ORDERS/DIRECTIONS)

Date : 03-.05-2024 This matter was called on for hearing today.

CORAN
HON'BLE MR. JUSTICE ABHAY S. OKA
HON'BLE MR. JUSTICE UJJAL BHUYAN

Fo. Applicant(s)/ Mr. Ranjan Mukherjee, Adv.
Appellant(s) Ms. Aayushi, Adv.
Mr. Shantanu Bhowmick, Adv.
Mr. Arup Kumar Chatterjee, Adv.
Mr. Anindo Mukherjee, Adv.
Mr. Rameshwar Prasad Goyal, AOR

For Respondent(s) Ms. Madhumita Bhattacharjee, AOR
Ms. Srija Choudhury, Adv.
Ms. Osheen Bhat, Adv.
Ms. Nitipriya Kar, Adv.
Mr. Avijit Roy, AOR
UPON hearing the counsel the Court made the following
ORDER

The Application stands disposed of in “torns of the signed

order.
(ASHISH KONDLE) (AVGY RAMU)
COURT MASTER (SH) COURT MASTER (NSH)

[THE SIGNED ORDER IS PLACED ON THE FILE]
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IN THE SUPREME COURT OF INDIA
CIVIL APPELLATE JURISDICTION

{APPLICATION FOR DIRECTIONS] .
IN.
CIVIL APPEAL NO, 5795/2023 .
MONOHARPUR MILK PROJECT ASSOCIATION APPLICANT(S)/
APPELLANT(s)
VERSUS
THE STATE OF WEST BENGAL & ORS. RESPONDENT(S)
ORPER

We are not satisfied that a proper opportunity of being heard
was granted by the respondent no.10 to the applicant/appellant.

we direct the representative of the applicant/appellant to
appear before the Chairman of the respondent no.16 on 13" May, 2024
at 10:30 a.m. After giving an opportunity of being heard, the
reerondent no.10 will pass a fresh order in terms of the order
dated 11'" December, 2023 paszsed by this Court in the Civil Appeal.
It is obvious that on the basis of the earlier order dated
16'" February, 2024, the applicant/appeilant shall not be evicted.

The Application is disposed of accordingly.

@'mm;
- 03, 2024.

93




Arnempar = - F '

Ciltvew ol I!w Loungilume

DANKUNI MUNICIPALITY

Eend 01-11 2000 ,.
T Subhes Pely Manokerps \

W - -

% Denbarw, el Mougivg NN Cade 12911 . '-
Prone & Pas Na © 103)) j430 Seve [!,,_, .
Whalseiie O O IR U N ey Lo ' u‘nr,-;,
E el id vidgant sniiymnad com “ -.‘ % ;2
&
i ! ’ & F] 3
wot no T URM U0 sy oa.-. 02/ 09/2224

ORDER

Awgen s  Order cavsed by Kationsd Groen Yrisuna!, Eastern Jone Gench, €olksts on
3101 3023 o respect of OA Na. 212/2002/%82

W Ureer pasved Oy B0 B Supreme Court of Indis on 11 12 3023 in connecton
wtn il Appeal No 5795 ol 2013

w! Graer posyed by Hon'lile Supraaie Court of Inaa oo U3 05.2024 In comnecian
wiih Miscellaneous Application Na 778/2024]Appication tor Diraction) in
Cod appeal Ko. 5795 of 3023

n Lunscante to the oeder pawsed by Hon'bie Supceme Court of ndis un 03 05.2028 i d
onrection aah Macedaneous Applaitioo No 778/2024{Applcation fas hiwection) in Civil :
AZped NS L7795 of 1023, tne appicantepoeilent, | ¢ repruIeniatives of Menoharprur Milk
Project Association have appeaved bolore the undersigned on 13 0% 2674

M™ae undersgred in compharnce with the drder passed by Hon'tie Supveme Count of
=dia on 03 05.2024 in connection with hlicillaneous Adpleation e 7TR2C0T4{Appication lor
wvwrection) in Ciwl Apgeal No. 5735 of 3023 hat heard the appilcant/ appelisnt, | o,
ssprezentatrves of Manoharpur Mitk Project Assaciation on same date at the office chamber of
vt grwd. The repgrewentalives of Fanoharpur #AIL Project Association have submitted their .
Lpterartt & e 107m 22 & wrillen sppleation arvie ied Nerewith

The s wtits) s BMmBTed Sy [ reprrwrrtulives ¢F Manoha pur Mia Srpest A0 ution
P43 been thorou gl .y seruad by 1P waiervigied. 0 he BRIt or e ue tawntaiives of
Manct.arput Mok P-gecl Asouston have peged Lo unGEILEred LU 4l thel Dusniess i
assoteted with the pratals they represenied, Bot, they hive faled 1o prediuce sy documenty fde
ZtUe Licensing Cortificate in Form 6 under Rule 3(9) of the West Bergal Cotite Licending Rutey,
v (onsent 1o Dstavinh (CIF) ano Consent to Opuatelﬂm. Ground Water related perousqion
it from SWID eix. 10 prove Wngality of theve L!uuls they teprosentad dun given wificemt
rapurtuniy ol Lewng heard Heaca, underignoed is satisfied ta the fact that the khatals in question
o Sy end underLyrad has £6 3thes DPLOA OUT 10 PILS 3N T Ter o grmnottiun of the diegal
Istain wrer guestion w1 Compliance with the order passed by Naturial Green Tribunal, Eastem

Page hurvdier § o )




Sover Bonch, Kolhata on $1.01.2023 I wipott of OANG 12/ H022717 writ atten Toduwing dus
B BIETEUITS e St e 0 the Orelae parised by 1on'ke Supreme Lourt (f ndis 60 03.05. 2018 ©
: canutaon with My elaneou Amdcaton No TR0 stion o Garnglany in Ceal Agp s
e SN of 2021

Pence. e signed (s divertieg ol tre Wagal Whital cwner to cluve the busnest Ststated
aith thiar Wnatal sod diamantle the W eluies sssociated with the.s ioegs* slistall wviten Yo
(P cmammnmr.mndmwmwmmw
ngsals with the help of distnet adminlutration.

QA}" 1 f".“xv*;'j
Chaleman R
Cantours MunsCpei £

Memo o, “pin fiteyftir fas i Duted: 53/0974 4

Cagry toreented tor bng informition (o
| 1) SRl Msgnate, Hooghy
i Cormisnemer of Police. Chandunrusgac Police Commizoncerats
3 AQDRMwNG! Dty Ma@ sl hotgnry
4 wwmww&f
Si Sub Dyauens! Qiheer, Sorambore
6] 1E, Gankund Police Ruton




D. & Annercum-* R (1 9%

2
ITEM NO.14 COURT NO.6 SECTION XVII

SUPREME COURT OF INDIA
RECORD OF PROCEEDINGS

CONMT.PET.(C) No. 658/2024 in C.A. No. 5795/2023

MONOHARPUR MILK PROJECT ASSOCIATION Petitioner(s)

VERSUS
HASINA SHABNAM Respondent(s)

(FOR ADMISSION)

Date : 30-08-2024 This petition was called on for hearing
today.

CORAM : HON'BLE MR. JUSTICE ABHAY S. OKA
HON'BLE MR. JUSTICE AUGUSTINE GEORGE MASIH

For Petitioner(s) Mr. Nityanand Mazhato, Adv.
Mr. Brajesh Pandey, Adv.
Mr. Kanchan Kumar Jha, Adv,
Mr. Faroog Raza, Adv.
Mr. Sandeep, Advy.
M/S. Brajesh Pandey, AOR

For Respondent(s)

UPON hearing the counsel the Court made the following
ORDER
The Contempt Petition is disposed of in terms of the

signed order which is placed on the file.

Pending application(s), if any, shall stand disposed of.

“AVITA PAHUJA) (AVGV RAMU)
ASTT. REGISTRAR-cum-PS COURT MASTER (NSH)
[signed order is placed on the file]
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IN THE SUPREME COURY OF INDIA
- INHERENT JURISDICTION

CONTEMPT PETITION (CIVIL) NO. 658/2024
in
CIVIL APPEAL NO, 5795/2023

MONOHARPUR MILK PROJECY ASSOCIATION PETITIONER(S)

VERSUS
HASINA SHABNAM RESPONDENT(S)/
ALLEGED CONTEMNOR(S)

ORDER

The remedy of the petitioner is to challenge
the order dated 2% July, 2024 passed by the
Municipality in accordance with law.

Hence, no case is made out to initiate the
contempt proceedings.

Subject to what is observed above, the Contempt

pPetition is disposed of,

(AUGUSTINE GEORGE MASIH)

e Ll

alal
-? NEW DELMI;
=7 August 38, 2024.

~

97



_ ,\)( ﬂmnr'%u(c~(ﬁ-b%

Ao P @

Office of the Councillors ——

DANKUNI MUNICIPALI

Estd.:01-11.2008
Uttar Subhas Pally, Manohar
Hasina Shabnam P.O. & P.S. : Dankuni, Dist.: I':yoothy.Ple&;do 7231 Prakash Rsha
Chairperson Phone & Fax No.: (033) 2669-0884 Vice Chairman
Website : www.dankunimunicipality.com
E-mall la: ulbdankuni@gmail.com
S

e

*r
eV \",. \\
. 1/ fef \% /
ZEnl/ bk 3 M) Bd- 1% a/e -
RefNo.:..o ..o . .. el t 2\ 1i.o0y) 5 Date }1/-'“
« / ®
To, NSy

The Hon'ble Minister In Charge
Department of Urban Development and Municipal Affairs

Government of West Bengal

Subject: Removal of fllegal Khatals (Cow Shed) as per the order of the Hon'ble
Court.

Respected Sir,

With regard to the above mentioned subject |, the Chairperson of Dankuni
Municipality do hereby bring to your kind notice to the following facts for your kind
pe. _al and most valuable advice.

It is informed that severai illegal khatals are situated at ward no. 4, 7 to 12 of Dankun.
Municipality area since long and those khatals are not only illegal but they are also
the root cause of pollution in the said area and the canal situated adjacent to those
khatals is being severely affected by the wastes generated from these khatals. Please
take into your consideration that the wastes{which include cow dung, injection
needle and other polluting substances) which are regularly being poured into the can
through drains and other such outlets causing loss of navigability of this canal and
severe breach of its embankment. This canal ultimately joins with river Ganges
th _h Bally, thereby causing poliution to sacred river Ganges also. The people of
those localities(where these lllegal khatals are situated) are very much agitated due
to the presence of those khatals, as the area has become a safe haven for the
criminals of the locality who often take shelters in those khatals and carry on their

illegal activities.
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it Is further informed to your good seiﬁﬁi’@ith regard to these illegal khatals as
mentioned sbove, the National Green Tribunal, Eastern Zone Bench, Kolkata on
31/03/2023 was pleased to pass an order vide order no. 112/2022/EZ by which the
Ld. Tribunal ordered this Municipality to demolish those illegal Khatals (Vivid Order
attached herewith).

Be it mentioned here that one organization named Monoharpur Milk Project
Association filed one Civil Appeal agalnst the said order of the Green Tribunal at the
Hon'ble Supreme Court of India vide Civil Appeal No 5795 of 2023 in the said Appeal
The Ld. Apex Court was pleased not to interfere witt the order of the Ld. Green
Tribuna! but cbserved and directed this Municipality to give so cause notice to the
concern persons and also ordered for giving them an opportunity to be heard. Please
note that this Municipality adhered with the order of the Apex Court in to and served
notice to the concerned persons, conducted hearing and as none of those persons
came with relevant documents with regard to the legality of those khatals. Hence,
this municipality passed order for the demolitions of those lilegal structures as per
West Bengal Municipal Act.

it ts further informed that we have also conducted a muking drive with regard to the
same and fixed posters in the locality clearly describing and depicting the order of the
lu  Jrttherein.

On the above facts and circumstances | humbly request you to guide us in this

regards for future course of actions.

Awaiting for your most valuabie suggestions and order

Yours Faithfully,

u-AL'M-
Chhlrpersonlt‘f"l’ft

Dankw Muaidpality

ipality
Dankunt r‘“:“c ?n,smnw

N B. All relevant orders attached herewith waaghaepur, U8




—28- KT 400

R wfew

foRETe Wi MINISTER-IN-CHARGE

, DEMRTMENT OF URBAN DEVELOPMENT
aSa .:L; B AND MUNICIPAL AFFAIRS
FIRHAD HAKIM GOVERNMENT OF WEST BENGAL
0&&3‘!2%{&“‘/29.}:5 i ‘8/02/2015

Undersigned would like to forward g letter along with enclasures received from
Chairman, Dankuni  Municipality, having Ref.No.2881/DKM/2024-25, dated
20.01.2025 regarding removal of {llegal Khatals (Cow Shed) situated at Ward No. 4,
and 7 to 12 of Dankuni Munieipality for perusal. 1t appears from the letter that
Nationol Green Tribunal, Eastern Zone Bench, Kolkata has passed an oq!cr to demalish
llegal khatals situated at above mentioned wards. One Monoharpur Milk Project
Association appealad before the Hon'ble Apax Court agninst the order of NGT and
Hon'ble Apex Court did not intesfere the decsion of the NGT. Dankuni Municipality
took all the steps to hear the (legal khatal vwners but nene of them appeared with valid
documents. Later Dankuni Municipality has pessed demohiion order abiding by West
Bengal Municipal Act, 1993. In this situation assistance of police authority is required
for demolition.

So, you are requested lo extend necessany  aaisistance to the Dankuni

Municipality for demolition of the illegal Khatals to comply the order of National Green

Tnbunal,
B N -
Enclog: As ghaled il
ne - A
(Firhad Hakim)

To
The Commissioner of Police
Chandannugar Police Commissionerate,
Chinsurah Police Line

setaji Subhash Chandra Rd,
Ghatakpara, Chinsurah
West Bengal - 7121013

Wrisers” Nodlvgn. Kollas - “00 09!
Fhoma 10005 22069497, Fan 1 104K 220000 L Fomail ) anee
NAGARAYAN, D4, SECTOR- 1, BIDHANNAGAR Kiy EATS ™o 00s
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Government of West Bengal .
Offlce of the District Magistrate & Collectorate Hooghly
Revenue Munshikhana Section
(Email: revenue munshikhanagmail.com)

Memo No: 700  /RM Dated: ©8-04, 9095
From :The District Magistrate & Collector,

Hooghly.
To : The Chairman,

Dankuni Municipality, Hooghly.

Sub: Misc. Application No. 05/2025/EZ in O.A. No. 112/2022/EZ in the matter of
Tarakeswar Green Mates-Vs.-State of West Bengal & Ors.

Enclosed please find herewith the copy of the order dated 27.03.2025 and order dated
31.03.2023 passed by the Hon’ble National Green Tribunal, Eastern Zone Bench, Kolkata in
respect of Miscellaneous Application No. 05/2025/EZ in Original Application No. 112/2022/EZ
in the matter of Tarakeswar Green Mates-Vs.- State of West Bengal & others which is self-
explanatory.

In V|ew of the above, you are requested to submit a detalled report for taklng
¥ necessary ne>(t course of action on the followmg points:

{::{ l. ”Whether the entire exerﬁlse i.e. all illegal khatals/éow sheds/cattle sheds a‘r‘e
7 Dremoved from the site a8 per order dated 31.03.2023 passed by the Hon’ bfe
‘National Green Tribunal,'Eastern Bench, Kolkata.

Il.  Present status report of the proceedings regarding this matter.

4
/

For Distri agistrate &
Collector, Hooghly

Memo No: 7oo/|(4) /R.M : . Dated: (»b@.04-2025

Copy forwarded for information to:-

1. The Sub-Divisional Officer, Serampore, Hooghly.

2. The Officer-in-Charge, Municipal affairs, Hooghly.

3. C.A. to the District Magistrate, Hooghly.

4. P.A.to the Additional District Magistrate (Dev.), Hooghly.

&y A Y
’ ¢ '
& W

Collector, Hooghly.
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GOVERNMENT OF WEST BENGAL
Office of the District Magistrate & Collector,

Hooghly
Revenue Munshikhana Section
(e-mail: revenue.munshikhana@gmail.com)

14
Memo No: - +00 /RM Dated, Chinsurah the .JZ.T’I,\,«Jum 2025.

To

The Commissioner of Police

Chandannagar Police Commissionerate
Chinsuiun, Hooghly.

Sub: Réquest for police assistance for demolition of illegal khatal under Dankuni

municipal area in respect of MA No. 05 of 2025/EZ in O.A No. 112 of 2022/EZ

Sir,

Apropos of the subject mentloncd above and as per prayer of the Chalrman, Dankuni
Munic llty vide no. 4796/DKN/2024 25 dt-18/03/2025, you are requested to provide
necessary pehce assistance for demblmon of illegal khatal under municipal area of Dankuni

in compliance of O.A No.112/2022/EA in the matter of Iarakeswar Creen Mates —Vs- Tho State

of West Bengal & ors.

This is for favour of your kind information and taking action.

District Magidtr4t & Collector

Memo No: 4100 /1/RM Dated, Chinsurah the .......... June, 2025.

Copy 1orwarded for information to:-

1. The Chairman, Dankuni Municipality for information. \
& “ - “n
' ' 4

Pl
District’Ma istra Collector

! ‘ ¢ .@H hl
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BEFORE THE HONBLE NATIONAL
GREEN TRIBUNAL EASTERN ZONE
BENCH, KOLKATA

M. A. No. 05/2025/EZ

In
O. A.NO. 112/2022/EZ

In The Matter of:

Tarakeswar Green Mates

... APPLICANT

VERSUS

State of West Bengal & Ors.

.. RESPONDENT(S)

COOMPLAINCE  AFFIDAVIT ON
BEHALF OF THE RESPONDENT
NUMBER 09, THE  DISTRICT
MAGISTRATE & COLLECTOR,
HOOGHLY

SIBOJYOTI CHAKRABARTI
Advocate
For The State of West Bengal
Email: subho.advocate@gmail.com
(M): 9007035534.
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